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BEFORE THE NATIONAL GREEN TRIBUNAL, PRINCIPAL
BENCH, NEW DELHI
ORIGINAL APPLICATION NO. 434 OF 2025

IN THE MATTER OF
AKSHAY TIWARI .APPLICANT
VERSUS

DIRECTOR DEFENCE OFFICIALS
WELFARE ORGANIZATION & ORS. ...RESPONDENTS

REPLY AFFIDAVIT ON BEHALF OF RESPONDENT NO.4

I, Manoj Kumar Singh, S/o Late Sh. C.B Singh, aged about 52
years, presently working as Tehsildar in Yamuna Expressway
Industrial Development Authority, First Floor, Block B,
Commercial complex, Block P-2, Sector Omega-1, Greater Noida,
District Gautam Budh Nagar, U.P presently in New Delhi, do
hereby solemnly affirm and declare on oath as under:-

1. That I am working as the Tehsildar in the office of the
Respondent No.4 (herein after referred as answering
Respondent) in the above-mentioned Application and I am
well acquainted with the facts and circumstances of the
present case and hence competent to swear this affidavit.

2. That it is submitted that Respondent No.4 is a statutory
body constituted under the U.P Area Industrial Development
Act, 1976 with an objective to provide for the constitution of
an Authority for the development of certain areas in the

e of 4 [,.'\"S't‘ate into industrial and urban township and for matters
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empowers the Authority to intervene in the upkeep and
usage of properties within its jurisdiction to ensure they do
not become a nuisance or a hindrance to regional

development. The said section reads as under: -

“Section 10. If it appears to the Authority that the conditions or use of
any site or building is prejudicially affecting or is likely to affect the
proper planning of or the amenities in any part of the industrial
development area or the interests of the general public there, it may
serve on the transferee or occupier of that site or building a notice
requiring him to take such steps and within such period as may be
specified in the notice and thereafter to maintain it in such manner as
may be specified therein and in case such transferee or occupier fails to
take such steps or to maintain it thereafter the Authority may itself take
such steps or maintain it, and realize the cost incurred on it from such
transferee or occupier.

FACTS IN NUTSHELL:

That the land bearing Khasra No. 139, Mauza Arua
Khadar, Tehsil Mant, District Mathura, U.P (hereinafter
referred to as “subject land”) is the notified Industrial Area
of Yamuna  Expressway Industrial = Development
Authority /answering Respondent. The said notification was
issued on 22.08.2001.

That in the month of March, 2025, the Applicant made a
complaint to the answering Respondent for unauthorized
and illegal construction on the subject land and
accordingly, the answering Respondent conducted a joint
inspection of the subject land on 16.04.2025. During the
said inspection, it is found that some unauthorized
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construction has been done on the subject land, which in
the revenue records is registered in the name of Shri
Bhagwan Singh, S/o Shri Chunni Lal. The A copy of Joint
inspection report is filed along with the complaint at page
No. 158.

Subsequently, a Show Cause Notice dated April 22, 2025,
was served upon the landowner, Shri Bhagwan Singh, S/o
Shri Chunni Lal. The notice directed the recipient to either
demolish the unauthorized construction in question or to
appear in person to submit a formal written explanation. A
copy of the said notice is filed along with the complaint at
page No. 159-160.

The landowner failed to comply with the initial directive to
remove the unauthorized construction. As a result, a
formal notice for unauthorized construction and demolition
was served to Shri Bhagwan Singh, S/o Shri Chunni Lal,
on January 1, 2026. A response to this notice was
subsequently filed by the landowner on January 12, 2026.
A true copy of the Notice dated 01.01.2026 sent by the
answering Respondent to the land owner, Shri Bhagwan

Singh is annexed herewith as Annexure R/1.

That the land owner, in his reply, has stated that he is the

sole owner and possessor of the subject land. He further
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contends that the said property has been utilized as Abadi
(residential settlement) since 2008, and that he has been
continuously residing on the subject land with his family
since that time. A true copy of the reply dated 12.01.2026
submitted by the land owner to the Notice dated

01.01.2026 is annexed herewith as Annexure R/2.

That in his reply, the landowner failed to provide any legal
justification for changing the land use without the prior
mandatory permission of the Authority, thereby acting in
direct contravention of the mandate of the U.P. Industrial
Area Development Act, 1976. In light of this non-
compliance, a subsequent joint inspection of the subject
site was conducted by the answering respondent, which
confirmed that the landowner had failed to remove the
unauthorized construction despite having been given
sufficient opportunity to do so. A true copy of the
inspection report dated 02.02.2026 is attached herewith as

Annexure R/3.

That upon receipt of the landowner’s reply, the concerned
Tehsildar/Deponent submitted a formal report to the
Officer on Special Duty (OSD), YEIDA/answering

Respondent. The report clarifies the following points:
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Jurisdiction: The subject land falls strictly within the

notified area of the Yamuna Expressway Industrial
Development Authority (YEIDA).

Statutory Violation: The landowner has acted in violation of

the mandate set forth under the U.P. Industrial Area
Development Act, 1976.

Unauthorized Land Use: The landowner has changed the

nature of the land use without obtaining prior mandatory
permission from YEIDA.

Validity of Notice: Consequently, the Tehsildar maintains

that the notice dated 01.01.2026 is legally sound and fully

backed by the prevailing rules and regulations.

A true copy of the formal report submitted by the
concerned Tehsildar/deponent herein to the Officer on
Special Duty (OSD), YEIDA/answering Respondent is

attached herewith as Annexure R/4.

That no para-wise reply has been filed by the answering
Respondent and the answering respondent seeks liberty to
file a detailed para-wise reply, if so, directed by this Hon’ble
Court.
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[, Manoj Kumar Singh, S/o Late Sh. C.B Singh, aged about 52
years, presently working as Tehsildar in Yamuna Expressway
Industrial Development Authority, First Floor, Block B,
Commercial complex, Block P-2, Sector Omega-1, Greater Noida,
District Gautam Budh Nagar, U.P presently in New Delhi, do
hereby solemnly affirm and declare that the contents of the
above Affidavit in Paragraph Nos.01 to 04 are true and correct to
the best of my knowledge and belief.

Hence, verified at New Delhi, on tﬁ'ﬂ 1 ] day-of April, 2026.
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22/04/2026, 11:05 Gmail - Reply on behalf of the Respondent N5 "25@4" in O.A No. 434 of 2025 pending before the Hon'ble NGT, New Delhi.

M G mall Abhay Tayal <tayalabhay6783@gmail.com>

Reply on behalf of the Respondent No.4 "YEIDA" in O.A No. 434 of 2025 pending
before the Hon'ble NGT, New Delhi.

Abhay Tayal <tayalabhay6783@gmail.com> 22 April 2026 at 11:04
To: "NK Goswami Advocate, Supreme Court" <thendca@gmail.com>

Sir,

PFA reply on behalf of the Respondent No.4 "YEIDA" in O.A No. 434 of 2025 titled as Akshay Tiwari Vs. Director
Defence Officials Welfare Organization and Ors. pending before the Hon'ble NGT, New Delhi.

Kindly treat the mail as service of reply in the captioned matter.

Regards:

Abhay Kumar Tayal

Advocate on Record,

Supreme Court of India; & Corporate Counsel
M: (91) 9719047830 / 7017640986

E: tayalabhay6783@gmail.com

ﬂ Reply of R4.pdf
3137K
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